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(2) 3H®T IR 97Ul f9gR I # BN |
(3) ¥' qIa Ugd BN |
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g ¥ f=fIfRad are et STRm—
“IF TR B PRIl B Wiafd qUR A Afed /Ue died / Afed, TRl 61 faEeT
R &1 ST |
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The 8" November 2019
No. 6Pa./stha./Ra. Ni.-06/2010 (Khand)/7214/P.R.--In exercise of the powers
conferred by sub section (1) and (2) of section 123 read with section 146 of the Bihar
Panchayat Raj Act, 2006 (Bihar Act 6, 2006), the Governor of Bihar is hereby pleased to
make the following Rules to amend the Bihar State Election Commissioner (appointment
and condition of service) Rules, 2008:-
1. Short title, extent and commencement- (1) These Rules may be called the Bihar
State Election Commissioner (appointment and condition of service) Rules, 2019.
(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force at once.
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2. Amendment in Rule 8 of the said Rules, 2008:-After the last line of Rule 8 of the
said Rules, 2008, the following sentence shall be added:-
"Withdrawal of the said contribution will be sanctioned by Additional Chief
Secretary/ Principle Secretary/Secretary, Panchayati Raj Department."”
By order of the Governor of Bihar,
Harendra Nath Dubey,
Additional Secretary to the Government.
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